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RE: LAYING ON THE TABLE PAPERS
CONCERNING BOFORS SCANDAL

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, | seek your permission to
raise the demand that the papers that the
Government has received from the Government
of Switzerland, with regard to the Bofors
scandal, should be laid on the Table of the
House. I am rnaking this demand because the
Prime Minister recently, while attending an
Iftar party, has said that if a demand would be
made, the Government would not hesitate to
lay on the Table of the House the papers that it
has received....(Interruptions) All the papers
relating to the Bofors scandal, not selectively.

THE DEPUTY CHAIRMAN: Let him
make the submission.

SHRI GURUDAS DAS GUPTA: Maddm,
the isSug #s very important because the Bofors

" scandal has béeh polluting the political
ervironiiént of the éduntry ovér ten years.

Aspetsions have Been cast, doubts have beep
raised and the dames.of imponﬁn( ‘polisical”

leaders have béen cotinedted. Buk (it is
unfortunate that thé whole invéstigation
process, the question of identifying the
recipients and the question of taking punitive
action against the people who have violated
the law is being delayed. Justice delayed is
justice’ denied.

* Madam, on the 12th March, 1986, the finai
recommendation regarding.the purchase-of the
Bofors guns was made, and before the 31st
March, 1986, the deadline thé Bofors Company
had fixed for paymeunt of the illegal
gratification, the A.E. Services succeeded in
getting the contract signéd. A Parliamentary
Committee was set up, and tHat Parliamentary
Committee submitted its report on the 26th
April, 1988. You will kindly understand .not
only the indrdihate delay but the prolonging
of the investigation process. This unusual
prolonging of the investigation process has
raised a number of issues, whether the
investigation. is being properly made, whether
names of some people are being deliberately
left out and whether there is an attempt to hush
up the wholz thing. It is for the dignity of the
country that the'whole thing should be properly
processed.
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Madam, the first set of papers were received
by the Government of India in 1990, and the
link of the A.E. Services witfi'the payment of
the illegal gratification was identified. It was
known at that point of time that a foreign
national, Mr. Quattrocchi, was associated with
the A.E. Services. For many years, after 1990,
the papers were not properly looked into by
the investigating agencies. Why it was not
properly looked into is a matter-of concemn.

On 26th July, 1993 it was known that Mr.
Quattrocchi was one of the recepients of the
illegal gratification. Unfortunately, even after
knowing that, this gentleman was allowed to
leave the country on the midnight of 29th-30th
July. It was known to the Government and to
the investigating agencies. Even after that he
hae been allowed to leave the country. The
result is now well-known. He is now in
Malaysia. We have been told that a team of
investigating officérs had gone to Malaysia to
negotiate his extradition, It-hig 3140 now been
revealed that.sifice there is no ektradition treaty

_ bagweerthe wo countnes, the Government of

Malagsm is not going to"oblige us by sending

il to this cbuntry. Therefore, this. failuiré is
" !admg 10 a situation where the person-or the

persons, who have been revealed to Have
received the gritification, will riot be brought
before the court.

We have received a second set of papers
consisting of 50 pages. They identify at least
two persons - Mr. Win Chaddha and Mr.
Quattrocchi.

The third set of papers, which are the most
sefisitive setoF papers, would lead to certain
conclusive evidence a$ to who are the persons
who have received tha money; whether Mr.
Quattroccht Was-a fromt man-or Mr. Chaddha
was 4 ffonl man; whether Yhe Mvtiey was
diverted from the accounts of some other
persons. All this will be known when the third
set of papers reach India after the disposal of
an appeal pending before the Swiss Court. The
appeal has been filed by a well-known
industrial house of the world i.e. the Hindujas.
Therefore, the very important question that
arises is why there has been a delay. I would
like to know whether the Government is going
to assure the House that no further del « in the



161 Re. Lying on the
Table Papers

investigation will be allowed. I welcome the
statement that the hon. Prime Minister has
made, maybe yesterday or day-before-
yesterday, that they are not going to protect
corrupt people in high places and that they are
interested in bringing the people to justice.
While welcoming that, I want the Government
to assure the House — not outside the House,
but inside the House. The Parliament is well
within its competence to know whether it is
going to be a reality. I would like to know
whether the Government makes a promise that
every effort will be made to see that the
investigation is not further delayed.

Secondly, the failure of the Government to
haul up the people who have been identified is
very important. Why was he let out of the
country and why does it depend only on a group
of CBI officials to get that man to India? Why
can't it be taken up on the diplomatic front?
Why is diplomatic initiative not being taken
in the way it should to protect the honour and
dignity of the country? A country which cannot
police the criminals, a country which cannot
pinpoint the criminals, a country which cannot
prevent the flow of its funds, loses its
credibility among the nations of the world.
Recently there was a survey done by an
international agency. It identified India as one
of the worst countries suffering from corruption
particularly in high places.

THE DEPUTY CHAIRMAN: Will you now
wind up, please?

SHRI GURUDAS DAS GUPTA: I am
winding up.

Thirdly, what I am saying is that the papers
that have been received, should be placed
before the House so that the Members of
Parliament know what is there in them. There
should not be any secrecy; there should not be
any hesitation. And if it is done in a secret way
or if there is any hesitation, then a clear
message goes to the nations of the world that
our country has compromised. Therefore,...

SHRI AJIT PK. JOGI (Madhya Pradesh):
All papers should be placed.

SHRI GURUDAS DAS GUPTA: Yes, all
papers. I am again saying all papers should be
placed before the House. They should not be
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placed on a selective basis. The country would
like to know who the persons are who have
received the money. The country would like to
know who those people in high places are.

It is important hecause the then Foreign
Minister of this country had to resign. He was
carrying a letter to the Swiss Government
saying that there should be delay in the judicial
process in Switzerland. Therefore, on a number
of occasions attempts have been made from
the highest quarters to prevent the investigation
and to delay the judicial process in Switzerland.
Our goodwill, our credibility, our heritage and
political environment needs to be properly
protected. This can only be done if the
Government is uncompromising. The word
‘'uncompromising' is not a statement. They
should deal with the matter in an
uncompromising way. | demand of the
Government that they should place all the
papers on the Table of the House.

SHRI PRANAB MUKHERIJEE (West
Bengal): Madam Deputy Chairman, I would
just like to make one point quite clear in regard
to the Bofors papers. The House is fully aware
that we had a Joint Parliamentary Committee
on Bofors. The issue had been debated by the
whole country including the electronic and
print media. 1 would not like to go into the
details of the past, but certain new issues have
come up. In the context of thase new issues, |
would like to urge upon the Government to
consider placing all the papers on the Table of
the House. If 1 remember correctly, the Prime
Minister himself went on record saying that
he would have no problems in laying on the
Table of the House the papers which they have
received from the Swiss authorities. Therefore,
the first and most important thing is that these
papers should be translated properly and
authenticated by the Government and then
these should be laid on the Table of the House
so that Members of Parliament and the country
can know what is contained in those papers.

The second point on this issue is we must
have a structured debate so that we can get the
Government's response. In this type of
references, we may cover points, but there are
certain limitations. We do not know what the
Government has to say on this issue. Instead
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of raising this issue castally and occasionally
and without being properly responded to by
the Governmeit, 1 would reguest you to kindly
have a date fixed for a debate according to the
convenience ¢f the Government. Because the
Government is going to lay on the Table of the
House the papers, the relevant documents
which of course, would not stand in the way of
investigation. But a systematic leakage is being
done to create some sort of confusion, After a
perusal of all the documents, one may say these
are not definitive. But we are baving
systematic leakzge of pArtial intoenation to the
Press. T vafieo, wy point is that all the
refevant papers should be {aid on the Tabie of
the House. I had the privilege of going through
the report of the Joint Parliamentary
Committee on Bofors, though not sitting in the
Committee. And, 1 found that they had
examined this issue in detail. They went
through tie files of the Defence Ministry. They
went through the information which was made
available to them. Therefore, Members of

Parliament had the'gfivilege of going throngh

those~documents i coming to some sort of
conglusion. Somebody agreed wilh those
cot,\clusxons Somebody did not agreg with
those. conclusions. That is a different matter.
Now, a pew stage has come, a new initiative
has comne. With the availability of papers; and
whlcheve( papérs have been made available by
the Swiss authorities to the Government, those
should b laid on the Table of the House.

In regarcl to the third set of papers which
have been referred to, they are very relevant.
There are many other instances, For example,
we would be curious to know the original
contractor of the AE Services Ltd., who
entered into some sort of negotiation with the
Bofors; and who also helped them to get the
contract. Why did they get only 20 per cent
commission instead-ef 100 per cent? After that,
what happened to the A.E. Services Ltd? Who
are the owners ? Who are the ultimate
beneficiaries? Who are the end-users? All this
information should be made available.
Therefore, a dispassionate and structured
discussion is absolutely called for. I would urge
upon the Government to place on the Table of
the House all the relevant information,
whichever they have in their possession. Of
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course, wercannot read the Swiss document. Tt
must be tragflated and authenticated by
somebody responsible in the Gdvernment 10
establish the:genuineness of these documents.
At the same (e, i consultation with the
leaders, pleasé fix.a day-on Which we can-have
a structured discussion, where all the, Members™
and representatives of partie§’ cat ake theif -
contributions. Thank you.

SHRI GURUDAS DAS GURTA: Madam, |
sapport this demand of Mr. Pranab Mukherjee
far a structured discussion. { am not raising it
casually. 1 have raised it to draw the attention.
of the Government, to get the opinion of the
Government. Let there be a structured
discussion.

DR. BIPLAB DASGUPTA (West Bengal):
Madam, after hearing Pranab Babu, [ am
making a few suggestions on which, 1 think,
there would be no disagreement here in this
House. 1 am making only four or five points.

THE DEPUTY CHAIRMAN: Four or five
points? Please just be brief.

DR. BIPLAB DASGUPTA: [ will make the
points very short.

THE DEPUTY CHAIRMAN: When we
have 2 debate as being requested by Mr. Pranab
Mukherjee agnd supported by others, I think you
can make many points.

DR. BIPLAB DASGUPTA: | am not going
into the details. 1 wil] just make the points.

Firstly, we all want that it should be revealed
as 10-who the ultimate recipients are. There is
no disagreement on this-issue. Secondly, we
all want that, whogver the recipients, they
should be pumshed dead or alive.
{Interruptions). Why are you laughing? Even
if they are dead.......(Interruptions).

THE DEPUTY CHAIRMAN: Naturally,
one who is a culprit has to be punished.

DR. BIPLAB DASGUPTA: Punished, dead
or alive. If dead, his name should be brought
in and centainly, the property which has been
amassed from that money can be seized.
(Interruptions)

SHRI JOHN F. FERNANDES (Goa): Why
do you rush to conclusions without even seeing
any paper?

260/RS/F~—6-B
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DR. BIPLAB DASGUPTA: I am not
rushing to any conclusions. Please do not
presume anything, don't talk with a guilty
conscience.

Thirdly, there shouid be no interference
from the Government in the investigation by
the CBI. There have been some reports here
and there. I hope they are not true. There should
be no doubt in the mind of the people that the
Government is not interested in punishing
whoever is located in a high place. That is
something you should ensure. (/nterruptions).
Madam, why is this interruption? I do not know
why they are agitated. (Interruptions). Don't
talk with a guilty conscience. Just listen to me.

Madam, the only other point I would make
is this. In December, 1994, we had a meeting
of the leaders of political parties. Mr. Chavan
was also there. I think it was called by the
Minister of Farliamentary Affairs. All the
officials concemned with the investigation were
there. At that time, we were given the
impression that the investigation would be
completed in three months. It has taken another
two years to complete. All these things that
we know now were known even in those days -
that Quattrocchi is involved, that Chadha is
involved and that the scandal is linked with
the murder of Olaf Palme. All these things were
known even in the early days. But somehow,
we, in Parliament, did not exercise enough
vigilance on this issue. From 1987 to 1989,
virtually nothing was done.* They said that
there was no kickback, no bribe, nothing and
no intermediary. (Interruptions).

SHRI S.S. AHLUWALIA (Bihar): Madam,
that was a Parliamentary Committee..
{Interruptions).

SHRI JOHN F. FERANDES: It is a report
of Parliament.

SHRI S.S. AHLUWALIA: It cannot be
treated like this.He should withdraw that,

THE.DEPUTY CHAIRMAN: Afiluwaliaji,
I will tell you. (lnterruprions).

SHRI AJIT PK. JOGI: It is a question of
privilege of the House. {/nterruptions).

SHRI GURUDAS DAS GUPTA: Madam,
am on a point.of order. (/mterruptions).
*Expaviget] as-ordered by the Chair™
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THE DEPUTY CHAIRMAN: Just a
second, please.

SHRI GURUDAS DAS GUPTA: While
discussing an issue, Members are entitled to
have their own views, strong or soft. The
position is, it is their opinion. (Interruptions).

SHRI S.S. AHLUWALIA: You may take a
sirong word. But don't accuse the parliamentary
system.

SHRI GURUDAS DAS GUPTA: The Joint
Parliamentary Committee did not make a right
conclusion. (Interruptions) What is this?

SHRI JOHN E FERNANDES: Madam, he
was a Member of the JPC. (Interruptions)

SHRI AJIT PK. JOGI: Madam, the hon.
Members has no respect for democracy. He has
s respect for the Parliamentary institution.
tInterruptions)

THE DEPUTY CHAJRMAN: Now, may !
request the hon. Members to restore some order
in the House? Please sit down. (Interruptions)

SHRI AJIT PK. JOGI: Madam, either he
should withdraw those words or those words
should be expunged from the record.
{Interruptions)

SHRI S.5. AHLUWALIA: Madam, he is a
senior Parliamentarian. He should not have
uttered such words. He should withdraw those
words. Otherwise, those words should be
expunged from the record. (interruptions)

THE DEPUTY CHAIRMAN: Dr. Biplab
Dasgupta, you are making your point.
According to the sense of the House, everybody
wants that there should be a proper structured
discussion and the facts should be laid on the
Table of the House. Now, what happens? We
are notdiscussing the Bofors issue for the first
time. At least, while I had been presiding, I
had seen many times that this issue had been
discussed and a Joint Committee of both the
Houses of Parliament was appointed to go into
all these details. Till the time the Committee

‘gave it§ report, no such facts were available.

Now, some new facts have come to light. In
the light of those facts, a further discussion is
demanded by you. Mr. Gurudas Das Gupta is
requesting that those papers should be laid on
the Table of the House. Mr. Pranab Miskherjee
is requesting that those papers should be laid
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on the Table of the House. Now, [ don't think it
is proper on your part, as a Member of this
House, to comment on the work done by a
Committee appointed by the two Houses of
Parliament. Perhaps, certain facts were not
available with them. Had these facts been
available at that time, the position would have
been different. Now, in the light of fresh
information coming from Switzerland, which
is available to the Members of Parliament, they
are demancling a discussion. Now, what are we
discussing? Today, permission is being given
to raise this issue because something new has
happened. Some new papers have come, to
which the Joint Committee at that time had-no
access. So, besides those points, you can make
any comment in this regard. Secondly, it has
never been done in the House and we never
criticised a report submitted by a Joint
Committee, Please don't say that You
voluntarily withdraw those words. Otherwise,
1 will have to expunge those words.

DR. BIPLAB DASGUPTA: Madam, all that
I am saying is this. (Interruptions)

THE DEPUTY CHAIRMAN: It is just to
keep the high dignity of the Joint Committee
of Parliament that 1 request you to withdraw
those words because the situation is different.
(Interruptions)

DR. BIPLAB DASGUPTA: Madam, that
Committee was boycotted by the Opposition.
(Interruptions)

SHRI S.5. AHLUWALIA: Madam, today,
the BJP has boycotted the House. Does it mean
thai all the proceedings in the House are* ?
What is this? That is a floor practice.
(Interruptions)' That does not mean that
everything is*

SHRIAJIT PK. JOGI: Dr. Gupta, don't you

have some redpect for the institution of
Parliament? (Interruptions)

SHRI SURINDER KUMAR SINGLA
(Punjab): Madam, does he know that he is
disrespecting this House? The JPC was a
Committze of both the Houses of Parliament.
{Interruptions)

SHRI AJIT PK. JOGI: May I request him
to-listen to the Chair? (Interruptions)

*Expunged as ordered by the Chair.
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SHRIPRANAB MUKHERIEE: Why is the
Member so agitated? He may have a different
view on a particular Committee. But he cannot
use a derogatory term. It is a question of a
derogatory term and you have already given
the ruling. It is the opinion of the Member to
withdraw it or you are to expunge it.
(Interruptions) There is a direction from you,

THE DEPUTY CHAIRMAN: May I have
order in the House?

SHRI AJIT PK. JOGI: We listen to you.

THE DEPUTY CHAIRMAN: You will
listen to me. What I am trying to explain to
you, Dr. Biplab Dasgupta, is not your
mentioning that you are not satisfied with the
observations of the Committee. But what I am
objecting to and what the other Members are
objecting to is that the Committees are
constituted from within the two Houses of
Parliament and it is not the only Committee
which we had or we will have in future. So, 6t
us not ourselves condemn our own Committee.
Whether you boycotted it or not, you were a
Member of the Committee. After all, it is a
Committee of the House which you very much
belong to. For the sake of posterity we should
not make certain comments which reflect on
our Parliamentary system and democracy. That
is the point. You may be most dissatisfied with
the Report. Nobody can insist on your being
satisfied. But 1 can insist on you not to
comment on the Committee's verdict, If
somebody some day does that to you, you
would be agitated. 1 don't want to have wrong
precedents set in the House. That is my point.

DR.' BIPLAB DASGUPTA: Madam, the
issue of public morality has become a very
important issue these days. We should not
appear to be doing anything which brings the
whole House into disrepute.*

SHRI PRANAB MUKHERIJEE: No, no.
(Interruptions)

SHRI S.S. AHLUWALIA: No. This is too
much. (Interruptions).... This is too much. What
is this? (Interruptions)

SHRI SURINDER KUMAR SINGLA: It is
a ridiculous argument raised by the hon.

Member. It should be withdrawn.
(Interruptions)
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SHR! PRANAB MUKHERIJEE: It can
never be accepted. It is not the view of the
majority of the Members. (Interruptions)... It
can never be said that the conclusion of a
Parliamentary Committee.* It is the highest
indignity of the House and I strongly condemn
these words. They cannot go on record.
(Interruptions)...

SHRI SURINDER KUMAR SINGLA:
Madam, if 1 may say so, it was a deliberate
move on the part of the Opposition to boycott
it to build political propaganda.
(Interruptions).... It is a most ridiculous
suggestion and he is abusing the whole
Parliament. He must withdraw it or it must be
deleted as per your direction. (Interruptions)....
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SHRI SURINDER KUMAR SINGLA:
Madam, it was purely a political boycott. It
was not to ensure morality. {Interruptions)...
It was a total political boycott. They are trying
to make political propaganda out of it.
(Interruptions)...

THE DEPUTY CHAIRMAN: I want to
close this matter. (Interruptions).... I want to
close this marter. (Interruptions)...

sit g Anft: TR WSS+ waw fa@n
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*Expunged as ordered by the Chair.
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At g R ffwen: wvi 969 & 99
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THE DEPUTY CHAIRMAN: Now, I want
io close this matter because we have not started
the discussion on Bofors. It is only a request.
The thing is that still we have not officially
listed the discussion on Bofors. This. was only
a mention for which permission was given by
the hon. Chairman. I don't think that it is proper
at this stage to express very strong views about
anything. I had cautioned you before. I am
cautioning you again. Please make your point
whether you would like to have a discussion
or you would not like to have a discussion. The
original Zero Hour Submission which Mr.
Gurudas Das Gupta made reads, "Laying on
the Table of the House papers concerning
Bofors scandal”. Now, in this respect, do you
want these papers should be laid on the Table
of the House or not? How the discussion should
take place, you are free to do it when it is listed
for discussion. I have other names also.

DR. BIPLAB DASGUPTA: 1 agree with
you, Madam.

THE DEPUTY CHAIRMAN: Okay, you
have agreed with me. Then you can take your
seat.

DR. BIPLAB DASGUPTA: I support this
proposal that all the papers should be laid on
the Table of the House. The only thing that I
added is that the CBI should be allawed to
perform its job without any interferenté from
anybody. Let there be no suspicion in any
quarter because people are unhappy with the
way in which things have been done in the last
ten years. Let no suspicion arise out of the way
in which we function, There should be no-
interference with the functioning of the CBI.

THE DEPUTY CHAIRMAN: Okay. Thank
you. Shri 8.S. Ahluwalia.

SHRI JOHN F. FERNANDES: Madam, he
has not withdrawn the remarks. Are_you
expunging the remdrks made orr the
Committee?

THE DEPUTY CHAIRMAN: I will do that,
He understood what the meaning was.
(Interruptions)... He realises at this point of
time what was the limit of one's contribution
on the floor of the House. We have not started
the discussion. What happened and what did
not happen can be discussed in a proper
manner. (Interruptions)...



s

171 Re. Lying on the
Table Papers

SHRI JOHN F. FERNANDES: Are you
expunging it, Madam?

THE DEPUTY CHAIRMAN: I will do that.
Don't repeat.

SHRIJOHN FE FERNANDES: His remarks
on the JPC should be expuriged.

THE DEPUTY CHAIRMAN: I will do that.
It is not a question of what a Member says.
The question is your expression to protect the
Parliamentary Committees in the past and in
the future and that they should be respected.
That has been restored. That ,is the dignity of
the House and I am sure he will not disagree
with it.
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THE DEPUTY CHAIRMAN: Now Special
Mentions. Shri Yerra Narayanaswamy,

SHRI JOHN F. FERNANDES: Madam, is
it a Zero Hour mention or a Special Mention?

THE DEPUTY CHAIRMAN: Whatever is

_listed here.

PR. JAGANNATH MISHRA: Madam, it is
a Zero Hour mention.

THE DEPUTY CHAIRMAN: That is the
same thing.

SRR & T 8 TR AR W |

1 am calling the names which are listed here,
whether you call it a Zero Hour mention or a
Special Mention.

SHRIR.K KUMAR (Tamil Nadu); Madam,
on behalf of my party I want.....

THE DEPUTY CHAIRMAN: So far as this
matter is concerned, you can speak on behalf
of your party when the discussion takes place.

SHRI R K. KUMAR: Madam, I will take
only one minute. I support this demand.

THE DEPUTY CHAIRMAN: You have
supported the demand. Okay.

SHRI R.K. KUMAR: Madam....

THE DEPUTY CHAIRMAN: I have callec
Shri Yerra Narayanaswamy.
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SHRI R.K. KUMAR: I will take only one
minute.

THE DEPUTY CHAIRMAN: We have to
run this House. Mr. Kumar, if you wanted to
. speak on this subject you should have given
- “your itame. You did not give your name. [ have
galled only those Members whose names are
-listed here. Many Members have raised their
harids. Just becuasé'of you 1 should not deprive
those persons to whom the Chairman has given
permission.

SHRI R.K. KUMAR:"Mddim, 1 wholly
support ‘the demand of laymg“lhe“pabcss on
the Table because we have begn,sedrching a
black cat in a‘dark room all these yedrs with 4
lot of innuendos and insinuation. The pse of
words like illegd) gratification and: pumgflment
to those whether dead or alive can be avoided
if the papers are laid on the Table very soon.

RE: NEED TO SET UP REGIONAL
OFFICE OF ONGC AT RAJAHMUNDRY
IN ANDHRA PRADESH

SHRI YERRA NARAYANASWAMY
(Andhra Pradesh): Madam, since last threg.
weeks an agitation is going on in Krishna-
Godavari Basin consisting of three districts,
i.e. East Godavari, West Godavari and Krishna
districts of Andhra Pradesh for setting up a
regional office of ONGC at Rajahmundry in
Andhra Pradesh. The agitators, who include
MLAs and representatives of the people, are
demanding from the Government of India that
a regional office be set up in Andhra Pradesh
itself. The Krishna-Godavari Basin in Southern
India has a great potential and abundant
reserves of natural gas ard oil.

This area is neglected by the ONGC. Every
decision regarding the Krishna-Godavari basin
has to be finalised by the ONGC office at
Chennai that is, Madras. Local people are not
being recruited even for the Class IV posts and
technical posts. The agitators are obstructing
the flow of natural gas to industries and power
plants. The agitation has been going on for'the
last 20 days. Neither the ONGC, nor the
Government of India has conceded their
demands. It is a’justified demand. In 1995,
there was a blow-out in Pasarlapudi in East
Godavari. It could not be controlled for 40 days.
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At that time the then Petroleum Minister visited
the place. He contacted the then Chief Minister,
Shri N.T. Rama Rao and assured him that a
regional office of the ONGC would be set up
in Rajahmundry and the local people would
be recruited. Roads have been damaged. In the
Krishna-Godavari basin, roads and bridges are
damaged because of plying of heavy vehicles
of the:ONGC. The Government of India and
the Petroléum Ministry s;;ould concede the
demand and sef up a.r onzl :office of the
ONGC,in Andhra Pradest you.

SHRIN, GIRIPRASAD (An@lm]‘fmdesh)
Madam, two or thfee days'back thére was
another blow-out in thé Godavari basin. Anm}?
well has caught fire and the Governmenit is not
able to controt it. They are now'inviting Toreign

‘gkperts to control the-fire. I hope they will be

able to put out the fire at the earliest. One
reason for such blow-outs in the Krishna-
Godavari basin is that the regional office is

- situated véry far away from the place. The

regional office is in Madras. Becausg of this,
oil exploration and location of hydro-carbon
resources is also getting affected. An ONGC
office is a must at Rajahmundry because it has
vast resources of oil and natural gas. These need
to be developed. There should be a regional
office at the nearest possible site. Rajahmundry
has already been.identified and a promise to
this effect had already been made. As far as [
remember, Rs. 7 crores for construction of
building and staff quarters for the QNGC staff
had been budgeted. About.180 agres of land
was also acquired for this purpose. But on some
technical grounds money was not released and
construction activity was given up. There is a
feeling that this area.is being neglected. The
Ravva oil field which is capable of yielding
1000 tonnes of oil per day is being handed over
to a private party for development purposes.
The ONGC is also offering the GF16 oil field
which is also capable of producting 1000
tonnes of oil per day to a private party. This is
being done in the name of joint venture. To
reduce operational cost, the ONGC is doing
this. Qil fields are being developed and then
handed over to private parties. My belief is that
private pcople are not taking proper
precacutions against fire accidents. Keeping in
view all these things, it is time the Govemment
of India set up a regional office at
Rajahmundry. The people's agitation is
justified. I have also written letters to the Prime
Minister in this respect. I hope the Government



